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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 15® September, 2022. »

L. A. Bill No. 15 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
(AGRICULTURAL PRODUCE AND LIVESTOCK) MARKETS ACT, 1966.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy -Third Year of the Republic of India as follows,- '

1. (1) This Act may be called the Andhra Pradesh (Agricultural Produce And  Sport title and
Livestock) Markets (Amendment) Act, 2022. = commencement.

(2) It shall be deemed to come into force on and from the 24% May 2022.

2. Inthe Andhra Pfadesh (Agricultural Produce And Livestock) Markets Act, Amendment of

1966, in section 16,- : ; section 16.
: ; : Act No.16 of
(i) after sub-section (1), the following new sub-section shall be inserted, 1966.

namely,-

“(1-a). Notwithstanding anything contained in sub-section (1), it shall
‘be competent for the Government to issue directions to all or specified
Agricultural Market Committees (AMCs) to make such other
addifional contributions to the Central Market Fund (CMF) for such
period as may be indicated to fulfil the objectives of the Act as

1-9/41 (1]
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Repeal and
Savings.

Ordinance No.5
0f2022.

‘enumerated in clause (iii-b) of sub-section (2) of section 16”.
(i)  insub-section (2),-

(a) forthe words “Government treasury at Hyderabad”, the words

“Government treasury and / or any Scheduled Bank in the
State” shall be substituted. :

(b) after clause (iii-a), the followi_ﬂg new clause shall be inserted namely,-

“(iii-b) Deployment of funds for the purpose of development of
agriculture and agricultural marketing activities including improving
connectivity from farmgate to markets, primary processing facilities,
Rythu Bazars, farmgate infrastructure and facilities in the market yards,
in participation with State owned undertakings, if deemed necessary.

3 (1) The Andhra Pradesh (Agricultural Produce And Livestock) Markets
(Amendment) ordinance, 2022 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Agricultural Marketing Department has proposed for deployment
of funds for the purpose of developmental works in the market yards, primary
processing facilities, laying & i improving rural roads connecting farmgate to
market yard, construction and developing Rythu Bazars etc.. The market yards
play a key role in faciiitating farmers in marketing their Agriculture and
Horticulture produce.

To serve the farming society in a better way by making AMCs more
accessible to farmers and to bring better coordination, reorganization of AMCs
was taken up. This resulted in creation of 27 new Agricultural Market
Committees making a total of 218 AMCs functioning in the State. The current
income of AMCs is insufficient and additional funds are required for taking up.
long term infrastructure works. To generate additional revenue for AMCs, it
was proposed to increase income of the Market committees by revising the
market fee on certain commodltles

In this connection, the Government have issued orders vide
G.0.Ms.No.27, Agri. & Coop. (AM.II) Dept., dated:22.04.2022 revising the
market fee on the trade value of Paddy from the existing 1% to 2% and in
respect of prawns / shrimp, the market fee has been revised from 0.25% to
1% on the trade value for prawns / shrimp exported to other countries and
from 0.50% to 1% on the trade value for prawns / shrimp sold in domestic
market duly withdrawing the concession given earlier.

The market cess collected by the particular Agricultural Market

Committees needs to be utilized for permitted activities within that Agricultural
Market Committee limits other than 25% contribution to Central Market Fund .

(CMF) under section 16 of the AP (AP&LS) Markets Act, 1966. The Central
Market Fund is available for developmental works in needy Agncultural Market
Committees as grant-in-aid or as loan.

Since, there is limit in contribution to Central Market Fund, since
many of the Agricultural Market Committees do not have sufficient funds for
developmental works, it is proposed to provide an amendment to the section
16 of the AP (AP&LS) Markets Act, 1966 as below:-

1) to enable additional contribution to Central Market Fund from
- specified Agricultural Market Comm1ttees for specified amounts for a specified
period.

: 2) to deploy the Central Market Fund (CMF) for developmeﬁt of
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agriculture and agricultural marketing activities including improving connectivity
from farmgate to markets, primary processing facilities, Rythu Bazars, farmgate
infrastructure and facilities in the market yards, in participation with State owned
undertakings if deemed necessary. '

The agricultural season is commencing soon and there is need to take ’
up works before the spread of monsoon.- Therefore, it has been felt necessary
to amend Section 16 of the AP(AP&LS) Markets Act, 1966.

Accordingly, it has been decided to amend the Andhra Pradesh
(Agricultural Produce And Livestock) Markets Act, 1966 (Act 16 of 1966)
suitably.

.

As the Legislature of the State of Andhra Pradesh is not then in session,
having been prorogued, and it has been decided to give effect to the above
decision immediately, the Andhra Pradesh (Agriculfural Produce And Livestock)
Markets (Amendment) ordinance, 2022 (A.P. Ordinance No.5 of 2022) was
promulgated by the Governor on 21 May, 2022, which was published in

Andhra Pradesh Gazette dated 24™ May,2022.

- The bill seeks to replace the said ordinance and to give effect to the

above decision.

KAKANI GOVARDHAN REDDY,
Hon’ble Minister for Agriculture, Cooperation,
Marketing & Food Processing.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
'AND_CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

“The Andhra Pradesh (Agricultural Produce And Livestock) Markets (Amendment)
Bill, 2022 after it is passed by the Legislature of the State may be submitted to the

Governor for his éssent under article 200 of the Constitution of India.

KAKANI GOVARDHAN REDDY,
Hon’ble Minister for Agriculture, Cooperation,
Marketing & Food Processing.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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